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CENTRAL ADMINISTRATIVE TRIBUNAL: :GUWA1IATI BENCH. 

(O.A. No 211 of 2007) 
- 

DATE OF DECISION 28.8.2007. 

Mr. KayangPertin 	APPLICANT/S 

ADVOCATEFOR THE 
Mr.A.K.Roy, Mrs..S.Roy,  
Ms.T.Das 	 APPLICANT(S) 

- VERSUS- 

Union of India & Ors. 	RESPONDENT(S) 

Mrs. M. Des AddLC.G.S.C. 	ADVOCATE FOR THE 
RESPONDENT(S) 

CORAM 

HON'BLE MR.K.V.SACHIDANANDAN, VICE-CHAIRMAN 

Whether Reporters of 1..oca apers may be aUowed to 
see the judgments? 

To be referred to the Reporter or not? 

Whether to be forwarded for including in the Digest 
Being complied at Jodhpur Bench fth.er Benches? 

Whether their Lordships wish tc( see the fair copy of 
the Judgment? Iv' 

Judgment delivered by Hon'ble Vice-Chairman I 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No.211 of 2007 

Date of Order: This the 28' Day of August. 2007. 

HON'BLE MR.K.VSACHIDANANDAN, VICE-CHAIRMAN 

1. 	Shri Kayang Pertin, 
Divisional Forest Officer, 
Lohit Forest Divisiion, P.O. Tezu 
Dist: Lohit (Auranchal Pradesh) 	 Applicant 

By Advocate Mr.A.K.Roy, 

Versus- 

Union of India, represented by the Secretary, 
Government of India,] 

Ministry of Environment and Forests, 
Paryavaran Bhawan, C.G.O. Complex 
Lodi Road, New Delhi. 

Under Secretary, Government of India, 
Ministry of Environment and Forests, 

Paryavaran Bhawan, C.G.O. Complex, 
Lodi Road, New Dolh-110003 

State of Arunachal Pradesh, 
represented by the 
Special Secretary (B &F) 
Government of Arunachal Pradesh 
Itanagar 

Principal Chief Conservator of Forests, 
Arunachal Pradesh, Itanagar 	Respondents.. 

By Advocate Mrs. M. Das, Addi. C.G.S.C. 

'J zi 0)$ ztC) ' 

K.V.SACHIDANANDAN, V.C: 

The applicant is now entering IFS, working as Divisional Forest 

Officer, Arunachal Pradosh. The averment in the O.A. is that the 

applicant's name was approved by the U.P.S.0 for induction in the 

'A 
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IFS (AGMUT) cadre and included his name In the select list vide 

Notification dated 29.06.2000 (Annexure-A).,other two officers were 

nducted due to non-issuance of Integrity Certificate by the State 

Government for pendency of Disciplinary Proceeding. Later on, the 

applicantDs Departmental Inquiry was comploted and the applicant 

was exonerated from all charges. The Integrity Certificate was Issued 

on 22.07.2002. Subsequently, after representation dated 19.9.2002 

the applicant was Inducted in I.F.S cadre vide Notification dated 

22.092003 (Annexure F) w.e.f. 06.08.2003. After such induction, the 

applicant submitted his representation dated 28.06.2004 (Annezure-

G) and subsequently several reminders praying for giving promotional 

effect w.e.f. 18.08.2000. But the Respondents did not take any action. 

Being aggrieved the applicant has filed this O.A. seeking theiollawing 

reliefs. 

I have herd Mr. A. K .Roy, learned counsel for the 

applicant and Mrs. M .Das learned Addl.C.G.S.0 for the Respondents. 

When the matter came up for hearing the learned counsel for the 

applicant has submitted that the applicant has submitted 

representation datedn28.06,2004 (Annexure G), before the 1" 

Respondents and he will be satisfied if direction Is given to the 

respondents to dispose of the same within the time frame. Counsel for 

the Respondents has submitted that she has no objection If such 

direction is given. In the interest of justice this Court directs the 

applicant to make a comprehensive representation before the .i 

respondents alongwith the copy of the Representation (Annexur C) 

wIthin 15 days from the date of rcelpt of this order and on receipt of 

such representation, the Respondent No.1 or any other competent 

L"-~ 
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authority shall consider and dispose of the same within a time frame 

of three months thereafter. It is. made clear that the 3"' Respondents 

shall take up the matter to the 1 Respondents if so require. 

• 	The O.A. Is disposed of accordingly at the admission stage 

itself. There shall be no order as to costs. 

VICE-CHAIRMAN 

LM 

Ii 

1 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

4 
	 Original Application No. 	/2007 

Shri Kayang Pertin 	 Applicant 

- Versus - 

Union of India and others . . . Respondents 

SYNOPSIS 

Applicant's name was approved by the U.P.S.0 for induction in 

the I.F.S (AGMUT) cadre and included his name"1n the select list vide 

Notification dated 29.06.2000(ANNEXURE - A). Vide Notification dated 

23.1 1.2000(ANNEXURE - C), other two officers namely Shri M.K.Palit and 

Shri B.C.Das inducted in LF.S cadre w.e.f 18.08.2000 but the applicant was not 

inducted due to non-issuance of Integrity Certificate by the State Government for 

pendency of Disciplinary Proceeding. Later on, the applicant's Departmental 

Inquiry was completed and the applicant was exonerated from all charges vide 

Order No. FORICC-1/98/PT-527-30 dated 04.07.2002 and Integrity Certificate 

was issued n 22.07.2002. Subsequently, after representation dated 19.09.2002, the 

applicant was inducted in I.F.S (AGMUT) cadre vide Notification dated 

22.09.2003 (ANNEXURE - F) w.e.f. 06.08.2003 along with two other officers 

who were inducted from the 

submitted his representation dated 28.06.2004 (ANNEXURE - G) and 

subsequently several reminders praying for giving promotional effect w.e.f. 

18.08.2000 on which other two officers that is, Mr.M.K.Palit and Shri B.C.Das 

were promoted, but same remain fruitless and hence this application. The Special 

Secretary (E&F), Government of Arunachal Pradesh also vide Letter dated 

10.08.2004(ANNEXURE - II) requested for same butthe Government of India is 

silent about the matter. 

/ 
Conid........ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

• 	 (An application under Section 19 of the Administrative Tribunal Act' 1985) 

O.A. No. 	I 't /2007 

• Shri Kayang Pertin Applicant 

- Versus - 

Union of India . . . Respondents 

INDEX 
SI. No. Particulars Page 

 Application 1 - 6 

 Verification 7 

 Annexure—A 8-9 

 Annexure—B 10-11 

 Annexure—C 12 

 Annexure - D 13 - 14 

 Arinexure—E 1.5 

 . 	 Annexure—F 16 

• 	 9. Annexure—G 17-18 

10. Annexure—H 19 

II. Annexure - i-Series 	• 20-23 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An application under Section 19 of the Administrative Tribunal Act' 1985) 

O.A. No. 	11 	/2007 

Shri Kayang Pertin 	. . . Applicant 

- Versus - 

Union of India and others 	. . . Respondents 

LIST OF DATES 
Dates Particulars Annexure Para Page 

29.06.2000 Vide 	Notification 	No.32012/1/93-IFS-I 	(PT) 
dated 29.06.2000, the applicant was included in 
the selection list as his name approved by the A 4(i) 2 
Union 	Public 	Service 	Commission 	on 
19.06.2000.  

24.07.2000 The Respo.ndent No.4 asked to submit his consent - 4(i) 2 
for termination of lieu in the SFS Cadre.  

08.08.2000 The applicant submitted his consent as per the B 4(i) 2 
Letter dated 24.07.2000 of Respondent No.4.  

23.11.2000 Mr.M.K.Palit and Mr.B.C.Das was inducted in 
the IFS Cadre w.e.f 18.08.2000 vide Notification C 4(U) 3 
No.A-32012/l/93=IFS=I dated 23.11. .2000.  

22.07.2002 The Chief Secretary, Government of Arunachal 
Pradesh issued the Integrity Certificate of Sh. 
K.Pertin after he had been exonerated from the 4(iii) 3 
charges vide Order No.FORJCC- I /34/981PT-527- 
30 dated 04.07.2002.  

19.09.2002 The applicant submitted a representation to the 
Government of India and requested to expedite D 4(iv) 3 

09.10.2002 The 	representation 	dated 	19.09.2002 	was 
forwarded to the Respondent No.1 by Special E 4(iv) 3 
Secretary (E & F) Arunachal Pradesh.  

z4.09.2003 The Respondent No.3 appointed the applicant in 
the 	IFS 	(AGMUT) 	Cadre 	vide Notification F. 4(v) 3-4 
No.32012/1/2002-IFS-I dated 22.09.2003.  

28.06.2004 The 	applicant 	submitted 	a 	representation 
requesting to induct him with retrospective effect G 4(v) 3-4 
that is, with effect from 18.08.2000.  

10.08.2004 The 	Authority 	forwarded 	the 	applicant's H 4(v) 3-4 
representation dated 28.06.2004.  

29.12.2004, The 	applicant 	submitted 	reminders 	to 	the 4(vi) 
1.5.09.2005, respondents 	as 	they 	remained 	silent 	to 	his 
30.01.2006 representation dated 28.06.2004. 4 

and I-Series 
09.04.2007  

Conid............... 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 3t 

0 

(An application under Section 19 of the Administrative Tribunal Act' 1985) 

Original Application No. 	/2007 

- BETWEEN - 

Shri Kayang Pertin, 

Divisional Forest Officer, 

Lohit Forest Division, P.O: Tezu, 

District: Lohit (Arunachal Pradesh). 

Applicant 

- VERSUS - 

Union of India, represented by the 

Secretary, Government of India, 

Ministry of Environment and Forests, 

Paryavaran Bhawan, C.G.O Complex, 

Lodi Road, New Delhi. 

Under Secretary, Government of India, 

Ministry of Environment and Forests, 

Paryavaran Bhawan, C.G.0 Complex, 

Lodi Road, New Delhi - 110003. 

Stale of Arunachal Pradesh, represented 

by the Special Secretary (E & F), 
Government of Arunachal Pradesh, 

Itanagar. 

Principal Chief Conservator of Forests, 

Arunachal Pradesh, Itanagar. 
Respondents 

Contil. .. 	 ........  

f7v't 
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PARTICULARS OF ORDER OR ORDERS AGAINST WHICH THIS 

APPLICATION IS MADE: 
This application is not directed against any particular order but 

* against the action of the respondents in not appointing the applicant in the Indian 

Forest Services of AGMUT with effect from 18.08.2000 that is, the date on which 

other 2(two) officers who were selected along with the applicant were appointed 

and non-consideration of representations of the applicant. 

JURISDiCTION: 
That the applicant declares that the, subject matter of this 

application is within the jurisdiction of this Hon'ble Tribunal. 

LIMITATION: 
That the applicant also declares that the present application is 

within the limitation period as has been prescribed under Section 21 of the 

Administrative Tribunal Act, 1985. 

FACT OF THE CASE: 
(i) That the applicant was a Deputy Conservator of Forests under State Forest 

Service. His name was approved by the Union Public Service Commission on 

19.06.2000 and was included in the select list as was notified vide Notification 

No.32012/1/93-IFS-I (PT) dated 29.06.2000 along with 2(two) others namely, 

Shri M.K.Palit and Shri B.C.Das for induction in the IFS Cadre. As he was 

selected, the Respondent No.4, vide Letter dated 24.07.2000 asked to submit his 

consent for termination of lien, in the SFS Cadre. Accordingly, the applicant 

submitted his consent vide his Letter dated 08.08.2000. It is pertinent to mention 

here that the said selection was made for promotion against the promotion quotas 

for the year 1999, and in the same year there were 3(three) vacancies in the State 

of Arunachal Pradesh against promotion quota and hence 3(three) persons were 

selected. 

Copy of the Notification dated 29.06.2000 
and Letter dated 08.08.2000 are annexed 

herewith as ANNEXURE - A and B 
respectively. 

Conid............... 
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That the applicant states that vide Notification No.A-320 12/1/93-IFS-I dated 

23.11.2000, the respondents inducted Shri M.K.Palit and Shri B.C.Das in the IFS 

Cadre with effect from 18.08.2000. But the applicant was not inducted in the IFS 

Cadre due to non - issuance of Integrity Certificate by the authority for pendency 

of disciplinary proceeding against him. 

Copy of the Letter dated 23.11.2000 is 

annexed herewith as ANN.EXURE - C. 

That the applicant states that later on, the Department Inquiry had been 

completed and Sh.K.Pertin, DCF had been exonerated from the charges vide 

Chief Secretary, Government of Arunachal Pradesh's Order No.FOR/CC-

1/98/PT-527-30 dated 04.07.2002 and accordingly the Integrity Certificate of Sh. 

K.Pertin, DCF issued on 22.07.2002 by the Chief Secretary, Government of 

Arunachal Pradesh and was sent to the Respondent No.1. 

That the applicant states that after the issuance of the Integrity Certificate of 

Sh. K.Pertin, he submitted a representation dated 19.09.2002 to the Government 

of India and requested to expedite promotion and the same was duly forwarded by 

the Special Secretary E & F), Arunachal Pradesh, to the Respondent No.1 vide 

Letter dated 09.10.2002. 

Copy of the. representation dated 19.09.2002 

and the forwarding Letter dated 09.10.2002 

are annexed herewith as ANNEXURE - D 
and E respectively. 

That the Respondent No. issued one Notification under No.32012/1/2002-

IFS-I dated 22.09.2003 and thereby appointed the applicant in the IFS (AGMUT) 

Cadre with effect from 06.08.2003 along with 2(two) other officers from the 

select list of 2000. After receiving the said notification, the applicant submitted 

one representation dated 28.06.2004 requesting to induct him with retrospective 

effect that is, with effect from 18.08.2000 on which 2(two) other officers namely 
Shri M.K.Palit and Shri B.C.Das who were selected along with the applicant and 

were inducted in the IFS Cadre. The said representation dated 28.06.2004 was 
duly forwarded by the authority vide Letter dated 10.08.2004. 

Conid............... 
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Copy of the notification dated 22.09.2003 

and representation dated 28.06.2004 along 

with forwarding letter dated 10.08.2004 are 

annexed herewith as ANNEXURE - F. G 

and H respectively. 

(vi) That the applicant states that after the said representation dated 28.06.2004, 

he expected that the same would be considered and he would be given 

retrospective effect, but the respondents remain silent and hence, he submitted 

reminders dated 29.12.2004, 15.09.2005, 30.01.2006 and 09.04.2007. But all 

these were fruitless. 

Copies of the reminders dated 29.12.2004, 

15.09.2005, 30.01.2006 and 09.04.2007 are 

annexed herewith as ANNEXURE - I 

Series. 

Being aggrieved with the attitude and due to non-consideration of 

the genuine grievance of the applicant, he approaches this said Hon'ble Tribunal 

of the following grounds amongst others: - 

5. GROUNDS: 
For that as the applicant has been exonerated from all the charges leveled 

against him and as the Government of Arunachal Pradesh issued the 

Integrity Certificate, the concerned respondent that is, Government of hdia 

should induct him in the IFS Cadre with effect from 18.08.2000 that is, the 

date on which other 2(two) officers who were selected along with him were 

inducted. 

For that as the selection is conducted for appointment against the promotion 

quota and as other 2(two) officers who were selected along with him were 

given effect from 18.08.2000, the applicant should be given effect for the 

same. 

For that the action of the respondents is illegal in as much as it deprived the 

applicant from his due promotional effect due to no—fault of him. 

ConEd............... 
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For that the action of the respondents violates the general procedure as is 

followed in case of pendency of disciplinary procedure. 

For that due to action of the respondents the promotional quota for the year 

remains unfilled. 

For that the action of the respondents violates the Fundamental Rights of 

the applicant as has been guaranteed under Article 14 and 16 of the 

Constitution of India. 

For that the action of the .respondents is illegal, arbitrary and whimsical, and 

is not liable to be maintained. 

For that at any rate the action of the respondents is not maintainable in the 

eye of law and liable to be set aside and quashed. 

DETAIL OF REMEDIES EXHAUSTED: 

The applicant states that he has availed all the remedies as stated in 

Paragraph 4 of the application but failed to get justice and hence there is no other 

alternative remedy available to him other than to approach this said Hon'ble 

Tribunal by filing this application. 

MATTER NOT PREVIOUSLY FILED OR PENDING WITH ANY 

OTHER COURT: 

The applicant further declares that he has not filed any application 

or writ petition or suit regarding this matter before any Court or any other Bench 

of this said Hon'ble Tribunal or any such petition or suit is pending before any of 

them. 

RELIEF SOUGHT FOR: 
Under the fact and circumstances stated above the applicant prays 

for the following reliefs: - 	 b 

(a) To direct the respondents to appoint the applicant in the Indian Forest 

Services of AGMUT with effect from 18.08.2000 that is, the date on which 

Contd............... 
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other 2(two) officers who were selected along with the applicant were 

appointed. 

To pass any other order or orders as Your Lordship may deem fit and proper. 

Cost of application. 

9. INTERIM RELIEF PRAYED FOR: 
Under the fact and circumstances stated above the applicant does 

not pray any interim relief but pray for early disposal of the application. 

10. 

11. PARTICULARS OF I.P.O: 

I.P.O.No. 	: - 32 0 (460 -11  
Date of issue 	- 	07 2J2U07 

Payable at 	- 

12. LIST OF ENCLOSURES: 

As stated in Index 

ConEd ... /Verflcation 
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VERIFICATION 

I 

I, Shri Kayang Pertin,.son of toL KJtrvo1 	c..# 

aged about 49 years, resklent of Tezu town, P.O.: Tezu, District: Lohit (Arunachal 

Pradesh) and now working s Divisional Forest Officer, Lohit Forest Division, 

P.O..: Tezu, District: Lohit (Arunachal Pradesh) do hereby verify that the 

statements made in Paragraph 1. to 1.2 of the application are true to my personal 

knowledge and the submissions made therein, I believe the same to be true as 
• 	. 	- 	legal advice and I have not suppressed any material fact of the case. 

• 	 And I sign this verification on this the '..4  th day of July 

2007 at Guwahati. 	 . 	. 

Date: 9. 	 _____ 	P 	 - 

Place: 

. 	 - 	 - 
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ANNEXURE-A 

(TO BE PUBLISHED IN THE GAZETTE OF iNDIA PART —I, SECTION —2 
OF THE GAZETTE OF INDIA) 

No.32012/1/93-1FS-1( PT ) 
Government of India 

Ministry of Environment and Forest 

Paryavaran Bh.awan, CEO Complex, 
Lodi Road, New Delhi - 1.10003 

Dated the 29tt  June 2000 

NOTIFICATION 

In exercise of the provisions contained in Sub-Regulation (3) of Regulation 7 of 
the Indian Forest Service (Appointment by Promotion) Regulations, 1996, the 
Union Public Service Commission. has approved the Selection List on 19th  June 
2000, containing the names of the following three menibers of the State Forest 
Service of Arunachal Pradesh consultant unit of Aruiichal Pradesh - Goa - 
Mizoram - Union Ten-itories (AGMUT) joint Cadre, prepared by the Selection 
Committee in its meeting held on 18.12.1999 at New Delhi for filing up of 
promotion vacancies available in the Arunachal Pradesh unit of AGMUT Joint 
Cadre of the Indian Forest Service during the year 1999: - 

SI. No. Name of the Offic,er 	. 	 Date of Birth 
S/Shri 	/ 

I 	M.K. Palit 	 28.02.1955 
2 	B.C. Das / 	 ti.08.1945 
3 	K. Pertin 	 07.0.1954 

The name of Shri K. Pertin (ST) at Sl. No.3 has been included in the list 
provisionally subject to gra.nt df integrity certificate by the State Government. 

Sd!- 
(G.P. Haldar) 

Under Secretary to the Govt. of India 

To, 
The Manager, 
Government of.India Press, 
Faridabad (H.aryana) 	(alongwith hind.i version) 

Attested b 	 Could 

!M_a7t; 



Copy by post: (BY SPEED POST) 

1. The Chief Secretary, Govt. of Arunachal Pradesh, Itanagar (Atten: Shri S.R. 
Mehta, PCCF & Principal Secretary, Forests). It is requested that the officers 
concerned may please be informed of the aforesaid Select List. State govt. is 
further requested that while forwarding the proposals for promotion of these 
officers to the Indian forest service, following documents may please be 
furnished to this Ministry viz: - 

a declaration as to the singular marital status; 

written consent for termination of lien in the State Forest Service 
on confirmation in the Indian Forest Service; 

a certificate by the State Government that there is no stay order of 
any Court prohibiting the appointment of State Forest Service 
Officer(s) by promotion to the Indian Forest Service in the 
AGMUT Joint Cadre; 

a certificate by the State Government that there is no vigilance case 
pending/contemplated against the officer(s) recommended for 
promotion; 

proposals for fixation of seniority of the officers in the prescribed 
format under the IFS(Regulation of Seniority) Rules, 1977 which 
should include the date of appointment to the State Forest Service 
and the total number of years of service rendered in the SFS by the 
officer(s) prepared to be promoted to the IFS duly authenticated. 

2. The Secretary, Union Public Service Commission, New Delhi w.r.t their 
communication f. no. 10/ 	 dated 19th1  June 2000. 

Sd!- 
(G.P. Haldar) 

Under Secretary to the Govt. of India 

b 
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- 	 CVT OF ARUJ.iACHAI. PF&1JESH 
0E1 ICE 	IVIS1ONAL 1-Oi'E; ;i' OFF iCu ;NAif1 F 	:,, J)VN 

NJ' iV;AI 

MEMO NO. AW 	7//7/i8' 	87 	1Jte:-  

To 

Ti: 	rthcjj Chief Consei';jtor o. 	orsts, .tan2.gar, 
Mid 
ri.ncipj. 	cretry óf Envir.onment &. Forests, GC 	L 	of  

SUB {OOTIc 	(J 	SFS OPFIrER 	Of ARUNACHAL 
JO U S C'U)-L CF AGMUT—REGARDiNiG 

REF; our .Letto' 
24th Juiy/2000 

Sir 
x:': 	:cece to your iett 	fl 	n,'nt,oned 

above unde.i reference, . j. have the honour to jth 
the following tv :rntion 	s asked 	fox: 	in trip. 	te, .c 

s to 5J.flu1ar marLtaj -statu$ 9  
2 	:y4t+ 	 consent for termj a tj,on of lien in the 	

S. on confjrrnatn in the IFS. 

Enclo:— As 	te above, 	 Yours fathfu.11y, 

...... 

j1J,i1r 	i''1tC.T 	:fFICER 
!):1:v1:. NAMD.AI 

Copy to:- 
The Concrvtor of !"ore 	l' Cmr,e, 	czU 	for 1avo,r of I ' , k,rsi 	' hormatlon, 

. 	 o 
(• 	i'.. 	P:R1J.N 	/ 

.u:LVIS!c,nAl. 	y C!.FICER . 	 NAMDA.[ 	ORST 'I'N NAMSAI 

I 

atteSted o 
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That Si.r, I have inarx'iwl ori.ly ovie and 
have only one wifi 1iving 

I 501e1i1y afffrm that thr at'.ov 	ec1aratjon 
- is true an( 	understand and that, th the 'ent of Lo declara- 
ün 	ur to. bincect fr my apothtnt to the 
]ian I 	vice s  .1 shaJJ be 1ije to ba glj,ujssod, 

• 	I hxby convey my onsent :ntJ odyness 
cr termth.'.j.on 1 iien in tñ 	 ervtc, 

in the Xnaiaii k01(35L Ei.ViC. 

• 	 I iby corfir; that, 	appoilltment to 
mnd).r Poxt 'cvice Gtcbo, 1 h-v 0 nu obL1.j in ix1ng 
tho 5OL 	in 

 
acooxdailco 	1u1 	3 ($) 	Rule 4 

• 	the ifldimi ior)st3 Srvico (Aagu1atiorif Seitfo':'). 

Sir3ttj 

• 	 Na J .YId 	PiIRTIN ) 

it  • 	 • 	ttestci by 

• 	 Advocate 



	

. 	
- ANN 

('IOIl.I ) JIjl.jSljI:J) IN PART I 	NLIION (ii) Ut II.H 

(Iu\'cinnicirl OHIRH 

MiI}isLIyt)(.IIrvuoIIIj)efl( und Iuiesk 

Ilyuv;riuir Hlruwarr. ((.( ) Loin 
LurI Rund. NC\VL)Cjhj 	110 

I )uied I lie 	Novciiil)ei,: 

NOIl FJCJ\TIUN 

hi c:cien;e ccl' the 	O\VC 	&Thikiied by uh-iiiIe ( ) o[ uk' 8 oF tire IulHu F 
)c1Vru(1 (RcCruiIliiicii() RuIs, 190 	icul mill 	h-i CL ulutiouu (I) td ,  iuorIutiuui I) 

liudnni Ioiest Seivice (/\pj) 	uu(iuieui( b) ,  I' 	iiio(iuiii) I'uihition, I )O(. (lie j)ICSRICI 
jricied to aj)poiui( ;vilh 	lFç( Iruni 18.08.2000 tIte niuft'i iricirljr,iiccl 	"i> 	IIis o 
Shoe Iics( 	erviee ul /\u umichul I'iudel; 	to the 111diml Foie.;t SCi\'ICC 	uuuij CNI 
\'df IiLR dud 1(1 HULdCC theiii to ihL Aiim uhdl I'i id 	Ii u'mLiit ol A( MU I ii 	ICc Sich-ililt: (I) 	-i(Rnl( l'tIie trirj;uij I 	i:I 	,ei\ri'r' (( 	;iulii') Ilir: 	I)() - 

	

1'l. 	t'IuruI(: oFihe olli,:ur 	 I);ite (il illlii 

JrM K. i';dii 	 2 	1)2.1 
iui H . C. I)us 	 UI 0 	015 

'I he uppirilulmeict 	5luij IlL 	;i 	to JI: 	H 	11111e1i to c'ith'u,re ui' 	i) \ 
Nci.i(/20iu..iI Rule Nn.'l55/).t ;iiul (ii) \V.l' le) 110 2lI2/2uuui, (;ur\\'uiiuIi I 
( 	(ii 	ii 

/ I) 

(' 
)•( 

((L P. I 
I liuki 	('(l(lul V lottie 	0\l of Ii 

1(1 

'I he (Jeurcial \ !;iww,er. 
urn 	cut ol 	in I- 	I 	c;, 

In cni:II;I(I (I l:ur y;u 	nr) ( 	Ii 	I Ii 	cO 	vr 	it) 

Attested a 
AA 

Mvocatc 



b 
I 	(i 

•-1*- 

AtJNEXUREb 
Daled Ii:anagir the 

'i'iic .)oint Se ct.cNiry, 
Ministry of Env. & Forests, Govt. of India, 
C) il ,  Floor, Paryavaran Bhawan, 
COO Complex, Locihi Road, 
New Dt1fl 110 003 

(l'hrough propel -  channel) 

Sub:- Promotion of SFS officers of Aninachal Pradesh to thc IFS Cadre of 
AGMU 1' -.rc garciing. 

Sit, 

I h ave the honour to submit that following recommendation of DPC, the Govt 

of India, Ministry of Env. & Forests, vide Notificatioti No. 32012/i /93-IFS (Pt.) did. 

29.06.2000 in axiie of the provisions contained in Subrcgulation (3) ol the 

Regulation 7 of the Indian Forests Service (appointment by promotion) Regulation 01 

) 966 ap1:)rovCd by the select list, of the Uilion Pubhc Service Co.tniiissioii (11(1. 

1 9.06.2000 audI the ,5aicl list was prepared by the Selection Commit tuc in its meeting 

held on 15.12. 1.999 at New Delhi by winch ainog ot.ltirs I Was proiiiott In II'S 

Cm,lrc from the SFS subject to procluchon of an "integrity Certificate" . A copy of 

the said Nofificatiun is cncloscc.l herewith for your i(lCi'r leO as Aiinc.urc --1. 

After ihc aorcsEud notification, the Principal Cli jul .CQnscrvaI.or of ,  Forests, 

Am on i It it Pm id Th vine his IctLcr NO I OR dOO/L I/J INN N, (lid 

• 24.07.2000 c.lircte.l mc to furnish some details and dcd,:.'atjon 101'  

snine to the Govt. of India, Ministry of Env. & Forests, New Delhi, which .1 did 

pronlptiy yic1c, my lcf dtd. 08.08.2000. The copy ofthe saii letter did. 2.1.07.2000 

and my reply dtd. 08.08.2000 are enclosed as Annexure - II & III. 

in the mneamitinic, I could learn that while sending the rcColiiIIIendLit,iflhl br 

pm nniolmom i o SF8 ohliuci s of At unachal Pt aclesh to the II S C elm ( (if A( MU I ol of lam 

ollicers, tic no thority clicl ,yiot send the documents of uncler.sigricd si.m bind ted to I he 

PCCF id my lcttci dtcl 08 08 2000 as because the lntegr tty Ccr trJica(c" in 

cslx:ct. of. me was not issued by the Authority. The utlie..2 (two) SF8 lI'teers 

,aloiitl k.Vhöifl i w is also selected have been appointed and promoted to (he Indiati 

loresl s Scrvic" Cadre of AGMUT w.c.f. 1 8.08.2000 and nt iI'icd vide Ni). 

A320 12/1/93-IFS-I. (lid. 23.11.2000. Copy of said notification is (:mieIos(;ri herewith 

as Anncxurc - IV. 

Attest9d by 

Advoc 



• 	 I) u 	 ________ 	

L 

c. -- 	 -- - 	 - 

-I 

Now I could Icarot that- the authority conCClfl had issued We 
A Lcrity 

CcrLiJ(C(O' 	ii r(:,(:t of J)1C nd the satliC WS kiSO CUt to We Mi OIStJY of Eiiv. . 

Forests, Govt. of Ipdia alongwith other uceessary 
(tO2ufl1Chi IS vttli tlic 

I(Omfl iCi 
.ItOfl lot p ornotion Of undcrsigflèl to IFS Cadre of AG MW' duriti g J uty, 

15 002. 

• 	
Therefore, 1 cauncsUy request your honour, please cxpcditC the proiiiotiou of 

U 
ndersitriCd to IFS Cadre of AG M UT with rctrospCCti\'C effect 

OtIS igwit h aForcsi( I 2. 

(two) officers. 

'I'hanktng with regards YOUrS fait hfufly, 

lnclo:-As above ci-. 

-- 	(K.PERTIN) Sl'S 
1D Con scrVatOi of Forests 

O/o Principal Chief Conservator of Forcst 
ARUNACHAL pJADESH J'FANAGAR: 

Attested by 

vocate. 



ANxU 1 E -E 
iSX'(jlJ 

GOVji(UjiEN '1' uF IutUIJtC1iAL 	- u•fl 
JJiFJAT101T- OF UVIl(01EMT & 1,'OES'1'-

J.TAA(.AR 

NO ,FOR OO/i-2/U3/Vol 	DVI ita itliuct/02: 

To 
The iecrotary to the Govt. of India 
Mi.nistxy of Environment & Forests 
paryavaran Bhawan, Cu0 Ccmplex 
Lodi &wad New iJeihi- 110 005.. 

Sub; - 	- eiection Comni:Lttoe [neetin1- tot'. proinction of :.;i3 
officers of iirunac.hal Pradesh to it cadre of A(UT 
during the year 1 -999- Inductigri of .13.r1. K Pertin 
1\PF3 officer to Ii'S - reg. 

- 	This office letter No ,For 400/E---2/u3/Vo1 1/701 -02 
dated 29/7/2002 

tr, 
In continuation to this office letter 1'Io. cited abo' 

on the stbject this is to enclose herewith repi ientation cla 
191912002 received from ShrJ. K, Pertin, uCP(A!iS) reg:rI:isLi hir 
promotion to IFS cidre with retronpective effect with effect 
from date Shri. MK Palit and Shri DC L)as were prouoted into IFS 
cadre vide I'iinistry' z order No .A. 3201 2/1 /93-I's--I -dated 231i1 / 
for neddful action. 

In this conneotiori it may be stntpd that the Niuls 
yJ.de letter No.1 7013/22/98'-IFS'I[ dated - 1 /7/99 (erpy ontIo ed) 
intimated that the vaoncy psiti.on aiairist pro motion quo 	in 
reapet of this State in 3(Three). Thereafter oni ShI't )ft }'nl-
and Shrj flC Das were promoted to IFS cadre on regular basin w 
froni 18/€V2000 vidG 11stry6 order,  dated 23/11/2000 as refc-1 
x'red to above and Shri MC Darucli v 1(API;) with retrospecttv 
effect frorn 10/2/98 vide r4initrys order o.i6011/6/99-IFS 
cItted 8/8/2001 (copy enclo sed). Shrl MC Baruab ' 	hoid.nr tha 
post of .VCF in IFS cadre w,efrorn 10/2/913 to 3i/. ; 2CH 
the date he retired from Goyt, service on superannw.ition. Acco; 
dlngly,  , the representation of 	ri K.k'ertin APFS for pro.noti 
to IFS may please be conuidered as may b admissible under The 
Rules, 	-- 

Enclo 	As above. 	 - - 

- 	Yo m-u 	fsi Uifuj.ly , 	- 

- 	 . 
- 	7 

La]. ) 
- 	SpecIal ecretar:;  (d') 

Arunacha]. 	clesh 

Attested by 

422-1 — 

Advocatk. 

/ 



.AHNEXL.1R-F 
NO 2UL2Ji ,'2.JSi 

stry Of 

Qp3 

In prtia mod flaut of this 	 odUd 2' July and 6th Agp, 30W. . the 	dent is pIea4 tp eppoo k9owi4iswo Ftct Officws  at AnxttpJ 	tq th tdn Pores Sçe vyhb $et fiuti 6 4it, 2003 sd to 	teJr 	A(UTcfre of Lndum FOSt.SVu Wer au b-riIe(1):.otRu it S of Lite hithan Iqret Setvico (cadre) Ru'es. 

L2_ ____ ± 
3 

'SA 
Shr 	Feng 	Sttuj 

l9 
1.3 1199 

2000 
20U2 

	

'z. 	. 

, iWS 
To 	

Liw1 S t 

TheM % . 

Ti* 	y(Jwrnmeni of A 	c:Pt4ch 
G 	Q hIj ja 

	

2rincq C C F, (oi ume* of Anr1 Ikadeh 	 r O  
4, m p 	 Mo-vie Tis 	•ti: 
1 Th Sty .rnton IkIb!k Sez-vic Coinmiurn, Dhoptn Ho 	N DiUii wit' 

referencc to thctr 1euc No. 1O/22/2002.AIS ded 13 th 
Ji.UIC, 2001 

o Offica coc1i1. 
7. 

 
Guard  

' 



Attested bly  

Mvocat. 

I 

I ( 	'iiii ..... 	..... 	I 
	S .  - 

•0, 	 0 	 ' 

ArnsE)URE — 

Hue Sect eta y, the (,o 1. oIl 11(1 ta, 	 . 
• 	'. 	iisr ofTnv. And Forests, . 	 . . 

1ararai'an B1iwan, 	. 	 . 	 •. . 
• . 	.: CCi() COml)ICX, Lodhi Road, 	.., 	 . ..: 

N bw Delht - 110003 

propei channel) 	. 	. 	. 	 .. 	. ' 	...• 

o - Poniohon f S F S Oflici of i un oh il Pt dLsh to II1L 11 S Idi of 
A(iiU1 

Ref:'- N iicion No 320 12/1/2002-iFS-I. dL]. 1/7!2UO3dt . 2$;7.03 and 	 . 

dt.2219!03. 	 •. 	 . 	 . 	
0 	 '• 	

. 

çft. . 	. 	,' 	•, . 

I i'c tlz I,,i.ir to siihjth that 	iI:t;Ii1ieatoii No, 320] :L  I 	3-iF-(Pfl (Ii. 21) , '2000, 1 
••• p;'omoted t• :' 	from S.FS stibjecli'.) pl'oduetiokl ol' an 1ntegrity (ililicale". A OpV 

o.ai (I. 	I I teaiU.ii IS enclosed hcrcwt I hf ol 'otii: ready ye I cietice as Aunexure 	1. 

IOS - of COITcSOtidcflCC- iMUCI and tilt Un;) ielv 1110 'integiitv CeitUicaic" 	as 
in Fcspecl of ,  inc l.' lhc atithnrli. 

vidcihe I'Iitit::lIi11 ii,idei: i'c'l'.'r'.ii';c 'I l:ivc beet :ippoititcd to the ft's with elicet ti'om 
6/t'/0.3. ' l''te'op'' of no ficalion ai'e 	tielosed as \ulie.\In' 	lLIlIiiiit IV In this ianl I beg, to 
submit that two.olhc' ()Iiieei's ii melvSi'i -I,l'...lahl and Si i ft( ',ftis vho 	cre also seiccied for 

.11S .  aing wt1r m' vide Notfflcaton No.. 3.201....!1 	 -IFS- 
ilic 	

P1 , )- di. 29.6 '00 have been - appoinicti to 
' ud post nL frc, ,i 1$ 8 Ut) : "i(lo Nolificalioll No A () t 9 II S-I (Ii 2 11 2000 ' op 

Of (IIC said Noti'hca1oii is ene1o.sd' here wit-h for vmIl .  'cadv i'eivcncc as . \n.ncxure-V, Therefore I 
an also entitled t() ic 'r)polnted it) the ffl(I SeIv1eC IC' t1'(>Sj)Ccti\'CIV with efThct front I 8/82000. 

ol" JNTEG1l'1i CE1fl'J.11C\'1'E" 

in thi connection it ma-' be slicd that the.Minisirv .Vidc I.ciler No. 17W 31 98-IFS-Ir di. 15-7- 
,99 (Copy erw1owd fis ;\tiexue-VT ) i;itimaied that the vacancy against promotion (Iuota in respect 
of' At'dllac.hal Pradesh' is 301it'ec) Thcrca!icr Shi'i. M.K Paul and Shti. B.C.Das were promoted to 

S. adr art regular basis '.c.f .1.8-8-0 \".ide Minisft's Notihcalion No.:32O1hl/93LFS4 dt. 
1(V) as rfcn'cd 'to •1i)h•'c aT)ne'xu•l'c\' anti (flj •I C ftii'tialt 1)c1( APFS) with rctrospccti'vc 

• elThct lioin. 10/2/98 \'dc Minitry's 'C)i'der No. A. I 801 I 6 9)-ll'S-1 di. 8-8-() I . Sitri \ l.C.i3aruah 
vas holding. the post of DC1'' iii iFS cadi'e w.e.f' 10/22 !98 to 31:'10!Ol till the date of his retiremejit 
•i'oin Govt. Sei'Vice (ill SItJ)CI'at)IitIaiJ(JII . 

Considedng all these aspects the special Seca'etai:v (I:.I'). .\runachal Pradc1i , Itanager 
ide his Lecr No. F( )R.40 )/E.2/3/VoI. I/66 di. 9.'10'(.)2.- cop" enclosed as anncxw'c-VII 

,:-:'ni;'Jv I'ccOtnIi.lcl)d';tl iii' nanc' In' carl .v 1n,tiioIiu1i, lit iIi 	connection mv rcpresCiit;%Iiol) di. 
i,'9;2002 addressed to the butt SceueIa,':. t 0v1. ol lll4Iia-%\IncIl 	;is also lOi'VaI'(Ied 1w the special 

(E&J') 	o1Ai'iiiiaelial t!'t'ade'di t1)\' hiIHuI\' he n.'teI'l'L'tI tOO. The cej)V oF the said 

	

l;iilut) is ci 	lsl liei 	viiIi tii' voiii ii:ad\' h'ieR' 	a'. 



I - 

- 	 2 

S 	
Cotd............. P12. 	 :- 	

•:.,:-.. 

/ As slicli iii all faithess- I should have also been pFOiulOIC(1 w.c.f 1 8/8/00 along with Shii, 

7 	M K Pahit and 'hn )3 C Da 

The dela) in submission of Jitcgnt Cciitfic 	is 1101 attnbutabk to ine 1 he delay if 
ny in this rcgll d was due to dchi\ of adinimii ati\ e \s such I would i equest , ou kipdl to 

'ippoult mc to the ifS Service 1(A16spec.ti\ ely \'Y.C. 1188 Ut.) 

Thani ing you 

\ows FaillIfIlIV ,  

I 	 (k \ \\(, PF RI li'.)IIS 
Deputy Conservator of ForeSt 	- 	--•. 

- 	 -l)i i'iiii;t Iicst OI1ier 
1 Cliii Forost 1)iision I ..iu 

c 	 . 	Dst. Lohit 
\uuuuiaat l>iadcsh,  

M1ocate.  

' S  

- • 

r. 
- S 

S , S5 •  .. 

.5 

5  9. 

I 



t 	 /1(SJN8XLIRE_ H 
REGISTERED 

GOVT. OFARUNACHAL PRADESH 
DEPARTMENT OF ENVIRONMENT & FORESTS 

ITANAGAR 

No.1--or.35 E(A)-283/VoI-1186 	 Dated:Itanagar 10 th  August' 04 

To 

The Secretary 
Govt.of India, Ministiy of Environment & Forests, 
Paryavá ran B/ia wan, CGO Complex, 
Lodi Road, New Delhi, 

Sub: 	Promotion of Shri.K.Pertin, DCF to the IFS Cadre of AGMUT. 

Ref: 	This office letter No.For-E-2183/VoI-11866 dated 9-10-02 

In continuation to this office letter cited above this is to enclose 
herewith a representation dated 28-6-04 received from Shri.K.Pertin, DCF 
regarding his promotion to IFS cadre with retrospective effect from 18-8-2000 
along with Shri.M.K. Pa/it and B.C. Das, DCFs who were pm/noted into IFS cadre 
v/dc Ministry's order No.A. 32012/1/93-IFS-dated 23-11-2000. 

In this connection, it may be mentioned that the name of Shri, 
K. Pertin, DCF appeared in the select list of 2000 as per notification issued by the 
Govt. of India vide No.3201211173-IFS-1 (Pt) dated 29-672000 provisionally 
subjected to grant of integrity certificate by the State Govt. 

The charge sheet issued against Stir! K.Pertin, DCF by the Chief 
Secretary vide memo No.For/CC-1/34/98/1931-35 dated 18-12-2000 has been 
fina/ised vide Govt's order No.For/CC-1/34/98/Pt-527-30 dated 4-7-02 and lie has 
been exonei -a ted from the charges. Accordingly the Chief Secretary has issued 

on 22-7-02 copy of which was 
forwarded to you vide this office letter No.Fo,14001E-2183 VoI-i/385--86 dated 18-
12-2002. 

You are therefore, requested to examine the representation of the 
officer in the light of the above facts and consider his appointment to IIS cadre as 
per the notification of select list mentioned above. 

Enclo: As slated above 	 Sd/- 
(B.S. Saj wan) 
peei/ Scretar)' (EF) 

P,rgi-i ; ltandpr 



I 

At.N8XuRE 
— ri 
	No 

S( FPtU —p.O 

R.IViNL)-1 

Datei 27jLL7.1 

4 

The becretary 

&aryavarari onavan, 	ompiex 
i-oal tod 

w LefflI 

r. 

romoflon of Shn..Permi, LC.F, to We LF.b Gacire ot A(Mui 

ecai ecretarvs NO 	 D1.Qi1 Ui2QO 
forEfl2/'!OL•i./1 	I OIOf2OO4 

P'ease rerr to me s-gecial Secretary. environment & Forests, 
overnment ot Aronacnal Pracefl, tanaçjars 'etter mentoneo above unuer 

rererence. I wowd rauest you kndv to tace necessary acnon as recommended 

v we secai secreTary. Environment & Forests, Governnnent of Arunachai 
Pradesii, itanagar and issue necessary order piease. 

Yours Tatmui, 

- tKPRTN U 
DV!S!ONAL FOREST OFF!CER 

• r 

toQ to: 	1 re Principal enier Conservator of Forests, AJ4 , itanaqar for favour 
o 	forrna!or. 

ftflN) U. O.C.F 
!A! FP.TQUFR 

I! 	 i '''• 	" '?'tt '' ? 
I % 	 I t..'I V IbJI%t'fl I 

Attested by 



• 

JT' ' Nome  

- 
RSG1RJAD 	 ANNEXu 

- 

• ' REMINDER-Il '•• ;'. 

Oateci:16109i2005 

i t 

1 tie Secretary 
Govec'nrnnt of India 
Mstcy cf 	vrc;i';t 
Paryavaran Biavan, C.G.O Cornpiex 	: 
Lodi Road.  
uv,y. 	:,sl, 	 .' 	 ,• 

• Prornoton otShri.K:Penin, D.C.F. to the LF.S Unore ot MG viOl 	 '' ' - 
V . ' 

.•,• 	 .' 

. 	' .. 	.• ... 
3eci Secretar.V 	 Ui .O/1O/2UU2, 	, , ., 	' 	•. 
fcr.E (A)-2NQL1!136 	dted 10/0812004 	& 	Lët'er 	No.Ni 	dated . ••- . 
431 	 • 	 • . 

• • 	'' 	;. 

iease 	refer to me Special 	Secretary, 	Environment 	Forests,' ' 	• 

(L'cnm?nt of Ar unachal' Praciesh. 	Itanaqar 's 	ier-ter 	fneuriotieci 	abve 	under '. 
rrenc, i' wouki' nquet you kindly to .tike iiecesry action as rec&ntniided 	. S  

1 y the 	peciai 	Secre'thry, 	Environnierit & 	Foe, 	Goveniinetit of Arunacha • • • 

Praoesn, Itñagar. and issue :necessary Order please. 	' 	 . •• 	,.., 

'YourS iaitrirtiIiy , 	•. 

I' . 	 .' 	 )• . • 	. ,: H" • - 	. 	 • -' - (IS.FII tN) IFS, U.C.F • 
OR/!SION/'L FOPFT OFFICR  
i rsi I It r.nn rrr nfl lie ur', 
LI II I 	IIsLs I 	• 	Iv 

I.rr,, I I 
0 

Copy to:- The PrilicIpat Chief Consrvator of Forests,/k.P. ltatiacjar for favour  
of information plese\  

7' .• ""H 
IhS, D.C.F . 

• 	D!'!VN/\L. FflPFST OFFICER 	' 
n I Ii 	r r. r r r 	• 	r' 0 I * 	1 C, . 1, • , 

: 	: 	 • 	• 
0 	

testGdby. 

I '  ".'.•' 	0' 
- 	Advocate. 

I•• S 	 • 	' 0 	 .• 

• 	• 	, 	, 	• 	*j, 	• 	 ' 4 	 ' 	•- _0__ 0•• 



AwtiE)cUE —Ia  
REMINDER-J 

OeI.ed: 3010112006 

Th 	ecretry 
Gct of 1nd la 

• 	 Ministry of Environment & Forests 
Pat yaveren Bhav1ar C G 0 Complex 
L_JUI R.iu. 'evv uCn 1 

Sub:- 	Promotion of ShriK.Pertin, D.C.F to IFS Cadre of AGMUT 

Ref:- 	The Special Secretary, Deptt.of Environment & Forests Govt.of 
Arunachal Pradesh's letters No.FOR-400!E-2/83IVoI-I/866 dt.09 
October/2002, FOR-35 E (A) 283/VoI-1/86 dt . lOth AuyustJ2004 and 
the undersigned's letters dated 29/1212004 & dt.1 5/09/2005. 

Please refer to the Special Secretaiy, Depttof Envonment & Forests, 
(3ovt.of A.Ps letters mentioned above under reference and also the undersianed's 
reminder letters dated 2 91h  Cecernher/2004 & 15 September/2005, I would earnestly 
euet your honouF kindly to take neCessary action as recommended by the Sneoral 
Secretar'i. Deott. of Environment & Forests, GovL of A P's vde letters Nomentioned 
above under reference. In this connection, am again enclosing heiewith the copies of 
entire correspondence for your ready reference as Annexure-A. 

Therefore, I would request you kindly to exarnftie my representation and 
recommendation of the Special Secretary and consider for appointment of undersigned 
to the IFS Cadre of AGMUT with retrosoective effect ie, alongwith Shri. MK. Palit & 
Shri. 8.0. Des w.e.f 1 811' August/2000 please. 

Encto :- 	As stated above 	 Yours faithfully, 

(K.PERTIN) IFS 
DIVISIONAL FOREST OFFICER 
LOHIT FOREST DIVISION:TEZU 
DIST:LOHIT, P.0- TEZLJ 
ARUN/-\CHAL PRADESH 

Copy to:- 	The Phncipi Chief CohsrvatOr of FOrests. GovLof Arurichal Prdeh, 
taganar for favour of his information please. 

(KPERTIN) IFS 
DIVISIONAL FOREST OFFICER 
LOHIT FOREST DIVISION:TEZU 
DIST:LCHIT, P.0- TELL) 
ARUNACHAL PRADESH 

Attested by 

Advocate 



• 	 . _____ . 	- 

2-3 
ANwRE — 

REGISTERED -AD op 

1- 	 . 	• .. 	 .. 

l),Id: 09-0100/ 
• 	 •lo , 	. 	 • 	 . 

The Secretary 
Govt. of India 	 . 

Minist'of Environment & Forests 	 . 

• . 	Pariyaaran Bhawan, C.G.O Complex 
New Delhi 

Through Proper Channel 	 . 	 .,•..• 	. 	. . 

Sub:- Promotion of Shri.K.Pertin, D.C.F to IFS Cadre of AGMUT 

. The Special Secretary, Deptt.of Environment & Forests Govt.of Ref:- 
'• O •  

Arunathal Piadesli's letters No.FOR-400/E-2/83/Vol-I/866 dt.Ogth 
October/2002, 	FOR-35 E (A) - 283/Vol-I/86 clt,lOttl  August/2004 
and the underskjiiecl's letters dated 29/12/2004, dt.15/09/2005, 
dt.30/01/.2006, 03/07/06 & 18/09/2006. 	 • 	. . 

Sir, . 	. 

Pleae 	refer 	my 	numbers 	of 	letters 	mentioned 	above 	under 	reference, 	. .. 
submtted.to you. 	You are once again requested to take actori as prayed for, otherwise the 
undersigned will be c:ompelled to approach to the uppmprinle authority. 

This is forlavot,r of your infol inatiun 	iid eiiiliest necessary action please., 

Yours Iaithfufly, 	 . 

(K.PERTIN) IFS 
• 	 bIVISIONAL FOREST OFFICER 

• 
LOHIT FOREST DIVISION:TEZU 

• 	. 	 DIST:LOHIT, P.O- TEZU 	 '. . 	. 

RUNACHALPRADESH 

opy to:- In 	advance 	to 	the 	Secretary, 	Govt.oI 	India, 	Ministry 	of 	Environment 	& 

Forests, Pariyavaran Bhawan, C.G.O. Complex, Lodi Road, New Delhi • 

a I: 

(K.PERTIN) IFS 
DIViSIONAL FOREST OFFICER 
tOHI'I roREs'r DIVISION:iEZU 

• 	 ' 

l)IST:LOHJT, P.O- TEZU 
• 	•, 	.. 	

. 	!W.NUAL PRADESH 

• 	 ' 	 •.. : 	
Attested by 

............. 

	

Advocate 
- 	:i: 

'1 	• . 
- 

I 


